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Government of National Capital ;I'erritory of Delhi
Urban Development Department
10th Level, Delhi Secretariat, New Delhi-110 002
No. F.1-33/UC/UD/Policy/07/part file/CD-021297485/ Dated: [o- B—%(4
: D5e-324(
ORDER
Subject: Allotment of unauthorised colonies to the Executing Agencies in respect of

road and drainage work as per guidelines/ instructions for development
works in unauthorised colonies

A ek
i

Reference: (i) F.No. 627/UC/2012/CD-021186912/1296-1307 dated 15.10.2015
(i) E.No.1-33/UC/UD/Policy/07/Pt File/114-126 dated 20.01.2016

In partial modification of letter No. 627/UG/2012/CD-021186912/1296-1307 dated
15.10.2015 vide which unauthorised colonies were allocated to various Executing
Agencies for carrying out road and drainage work in all the 1639 UCs (1797 with parts),
it has now been decided, on such communication dated 04.03.2016 from Hon'ble
Minister (Industries), Government of NCT of Delhi, that in order to avoid confusion due
to multiplicity ‘of authorities resulting in dublicacy of works, lack of uniform quality and
slandards in the maintenance and ﬁe*\.‘elopment works, Development Works be
assigned to DSIIDC as the sole agency for execution of all such works in all the

unauthorised colonies in future. However, no ongoing works will be taken over by the
DSIIDC as it may lead to confusion.

2. It is, further, reiterated that each ex-.acutingiagency (other than DSIIDC) working

in a particular unauthorised colony, shall' prepare an account of development works
carried out in all the unauthorised cclonies (with p:h_'ysical and financial status UC wise),
estimates developed for future works, if ‘any, records along with certified copies of-
vouchers and expenditure statement and tranér;iit the same to DSIIDC. It must be
ensured that the works are carried out in accordance with the Guidelines dated
19.12.2012 (as modified on 17.01.2013 and clarified on 15.04.2013) and further
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modified vide letter No. 627/UC/2012/CD-021186912/1672-1684 dated 29.12.2015 and
also as per the order dated 20.01.2016 referred above of this department. A copy of

whole set of these Guidelines has already been sent to the Executing Agencies vide
reference letter dated 29.12.2015.

3 This issues with the prior approval of the Hon'ble Minister of Urban Development/

Deputy Chief Minister, Government of NCT of Delhi.

Yours faithfully,

N
(A.m\w

Deputy Secretary (UC)
Copy for necessary action to :-

()  Commissioner, North DMC, Dr.SPM Civic Centre, Minto Road, New Delhi.
(i)  Commissioner, South DMC, Dr.SPM Civic Centre, Minto Road, New Delhi.
(i) Commissioner, East DMC, Udyog Bhawan, Patparganj Industrial Area, Delhi
(v) Principal Secretary, PWD, 5" Level, Delhi Secretariat, |.P_Estate, New Delhi
(v)  Principal Secretary (I&FC), 5/9 Underhill Road, Delhi -110 054

(vi) Managing Director, DSIDC, N-Block, Connaught Place, New Delhi

No. F.1-33/UC/IUDIPolicy/07/part file/CD-021297485/ Dated: Jo— 3—-=/{
o8 '
Copy for information to -

(i) Principal Secretary to Hon'ble Chief Minister, 3" Level, Delhi Sectt, New Delhi
(i) Secretary to Hon'ble DCM/Minister of UD, 6™ Level, Delhi Sectt. New Delhi
(i)  Secretary to Hon'ble Minisier (Industries), Government of NCT of Delhi

(v)  Special Secretary (UD-il/Plg), UD Department, GNCTD, New Delhi .

(v) Director (Planning), Planning Department, GNCTD, 6" Level, Delhi Sectt,
New Delhi

(vi)  PSto Pr. Secretary (UD), UD Department, GNCTD, New Deilfi
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(A.P. mm

Deputy Secretary (UC)




